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] 

Date 	 OrdEr with Signature 

	

1. 	~6, 2.93 	 In this application the ne - i4- icnerc :ray for a 

direction o the Op'csiie Paries for givin i-hem appointment 

emen on rehahilii-a ion scheme as they are cured 

Lerroy 7atient The e- ii- toners have filed this applcat ion 

withoit being represcn+ed ,y a eousel 2o- ii ionerg are not 

orsent.Shri D.N.Misr9 leaned Standi Counsel for i-he 

Railway Administry ion tf present~_-n c'rt,was requested 

to assist he Coutt. I have perused i-ho pie adinqe J i- we 

heard '1r.D..Mishra learned Sanding Counsel for 'he 

a.lways. Riqhly Mr. i.N.Mishra submit ed that this bench 

has no jurisdiction to e-rt-eri-ain 	his applicat n because 

the re - iiners do not hold a civil post ind r the Goveniment 

a d herfor..? they do not come ithin -he turview of Sectic.n 

14 of the Administr ive 'nib'.inals At, 1985,It was further 

gibmY ted by Mr.Mi.sre tha the pet J7 i - nr could invoke 

the jurisdicft;o of the }Ion'le x*kix* High Court.I feel 

	

- 	 there is si-an+ia1 force in i-he conenti rt of Mr.Misra 

and 4-here fore, i- is held i-hat this pplica- i 	is not 

main tn&ble.fter reiatning the firS4 coy of tPt petition 

res-- may he r -urned +o the peti.ti nets for filing h' - me 

in the a 	r.1 a 	if a -' advised,The IPO fled 

his <ases be re urned to the pe4 it io ers. 	/ 

Vice— hairm 


